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CENTRAL ADMINISTRATIVE TRIBUNAL
BENCH AT MUMBAIL

 ORTGINAL APPLICATION No, _- 1245 /1997

Date of Dgcision:21/4/99

chri ahamed Ali Mohidin Petitioner/s
By shri R.D.Deharia ~ Aavocate’ for the

o .Petitioner/s
Union of India & .3 Ors. . Respondent/s -
_Shri Suresh Kamer _ i _ Advocate for the

‘ Respon@ent/s
‘CORAM:
Hon'ble Shri Bes,Hegde, Menker (J).
‘Hon'ble Shri P.F.Srivastava, Member (A).
éF!. : S (1) To be referred to the Reporter or nok }43.

(2) Whether it needs to be circulated to//L,
octher Benches of the Tribunal ? .

/
. ' . (B. S. Hegde) .
abp. . ' Merber(J)
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~

abp.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GULESTAN_BLDG ;NO.6,FRESCOT RD, 4TH_FLR,
MUMBAI - 400 001,

ORIGINAL APPLICATION NOs 1245/96.

DATED THIS 21st DAY OF APRIL, 1997,

CORAM 3 Hon'kle ghri B,S.Hegde, Member (J).

Hon'kle shri P.F.Srivastava, Menber (A).

shri Ahamed aAli Mohicin,

working as Gangman,

under pP.®,1,(M) Gulbarga,

residing in Rly. Quarter No.

RBI/C/1 A.T. & P.C. GULBARGA,

KARNATAKA Pin - 585 i6§ eee Applicant.

By Advocate shri R.D.Deharia
V/So

1. Unicon of India through the
General Matager, Central Railway,
Mombai « Pin - 400 001,

2, The Divisional Rly. Manager,
Divisional Office, Central Railway,
solapur (M.S.) Pin - 413 001,

3. shri sham Hanmantu, ,

Jr. Clerk TIME KEEFER, -

ABN shahabad, C/o Inspector
of wWorks, Central Railway,
AT & PO =

shahadbad Pin - 585 229,
Pist, Gulbarga(Karnataka).

4, shri Amzad Hugsain Ahmed Hussain,
station Clerk C/0. Station
superintendent Central Railway,
shahgbad P,C. Shahabad.

Pin - 585 229. _
pist. Gulbarga (Karnataka) ««+ Respondents-

By Advocate shri suresh Kumar,
JORDERI]
{ Per shri B;S.Hegde. Mermber (J) X
ﬂeard\shrt’as&hneharia for Applicant and shri suresh
Kumar for Regpondents.

He states that he has passed the written test and
he has been selected in the viva Voce. His junior has been
premoted to the higher post and he has preferred an appeal to
the respondents which has not been disposed. ’

We hereby direct the respondents to digpose of the
appeal within a period of two months from the date of receipt

of copy of this order, OAis disposed of with above directioch.

(p.P.SR%%)/ (B. s.mc%gfé‘

MEMBER(A) : MEMBER (J)



